HIGH COURT OF JAMMU AND KASHMIR
AT JAMMU
[ hronigh Video conference |
Bl :‘\rlFr Mo, 40,2020
CriM No, 3592020
All Raza and another ...Applicani(s)
[hrough = Mr. Sunil Sethi, Sr. Advocate with

Assisting counsel.

v/
Union Territory of J&K ...Respondent(s)
Through :-
Coram: HON'BLE MR. JUSTICE PUNEET GUPTA, JUDGE

ORDER

Heard learned counsel for the applicants.

The applicants seek bail in anticipation of their arrest in FIR
No. 02/2020 registered against them under different provisions of Jammu and
Kashmir Prevention of Corruption Act and 120-B RPC (the Act and the Gudt
stand repealed as of now) with Police Station, Anti Corruption Bumm,'
Rajouri. Perused the grounds of the application. The applicants had served in
past as Director, Tribal Affairs, Department of J&K Government. ﬂspanhee
petition, the applicant No. 1 has retired from the service, whereas the
apphcant No. 2 is stated to be at the fag end of his service career. &L

Corruption Bureau, Rajouri, they shall be released on bail su
furnishing of bail bonds and surety bonds to the tune of Rs. ﬂme
the satisfaction of the 1/O of the case. The applicants are directed to
investigation as and when required and shall cooperate with the inve:
The applicants shall not tamper with the evidence in any manner.

Issue notice to the respondent. :
List on 20.05.2020.




